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Central Administrativs Tribuml
Principal BenchsN.Oelhi

CP No. 86/97
0A No. 607/96

New Delhi, this ths 21st day of aApril,1997

Hon'ble Dr. Jose P. Vsrghase, Vice~Chairman(3)
Hon'ble Shri Se P, Biswas, Member ()

1« Lala Ram s/o Mukta Prasad,
R/o 650, Kamla Nehru Nagar,
Ghaziabad (UP).

20 6haramendsr Kumar s/o Vijay Kumar,
R/0 S=1/84, Shastri Nagar,
Ghazigbad (UP),

3. Kanhiya Lal, '
r/o S-1/84, Shastri Nagar,
Ghaziabad (UP),

oo oPat itioners
(By Shri S IK aGUpta,Ad\locate)

Versus .

Te Shri J.Mdiehra,
Chief Commissionar,
Incoma Tax Oepartmant’,
Kanpur (UP). :

20 3hri S. Rehman,
Rssistant Commissioner,
Income Tax Departmant,
Rayekar Bhawan,Mesrut (uP) .

3e Ms prchang Ranjan,
" Deputy Commissionar,
Income Tax ODapartment,
Ghaziabad (UP).

‘(By shri VoPoUppal, Advocat e)

ORDER_(ORAL)

.+ oRespondents

(br.Jose P.'Uerghese,Vicc—Chairman) .

Learnéd counssel for the Tespondents hag filed
the reply and statad that the respondents havg compliad
with the ordsrs of this ordsr dated 4.11.1996, Order
in'compliance dated 176401997 ig at Page 4 of the replye.

In view of the facts szng circumstances, we disposgeg
of this Contempt Petition giving liberty to thepetitionep
to agitatg if any part of ths order still to bg complisd
with according to t he perspactivg of the petitionsrp, |

Notichs issued ars discharged,
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S . P i &8
Member (a)

(Or. Jose P. Verghsse )
Vice-Chairman (3)




